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The motion   was adopted. 
MR DEPUTY CHAIRMAN: Now, once 

the Statutory Resolution is voted, the Motion 
moved by Shri Shiva Chandra Jha is 
automatically barred. 

SHORT DURATION DISCUSSION 

Import of Animal Tallow 
MR. DEPUTY CHAIRMAN: Now, we 

can start the discussion, on the other thing. 
Mr. Mathur, you can start now. Ten minutes' 
time is there. Please sreak for ten minutes 
now. 
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'"The material on the basis of which the 

above statement has been made has not 
been disclosed to the detenue. The 
documents placed on the record show that 
about 17,000 tonne* of beef tallow were 
imported against a. licence. There were 
objections to the legality of the import. The 
Collector of Customs by an order dated 
24thi May, '83, (Ann. E) confiscated the 
goods but had given the importer the option 
to pay the fine mentioned therein in lieu of 
confiscation and clear the goods for. home 
consumption." 

"About 7,000 tonnes of beef tallow was cleared 
on payment of fine and part of it was sold by 
the petitioner to Manoj Containers."' 
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SHR1 A. G. KULKARNI (Maharashtra): 

Yadavji, I don't want to take part but I only 
want to inform you that Open General 
Licence is also for actual users. Actual users 
require licence but not Open General Licence. 
That was a liberalised procedure which your 
Government also is following. Don't talk 
something which is wrong. You do no^ know 
what you are talking. 

SHRI SAT PAUL M1TTAL (Punjab): He 
does not require a certificate from you. 

SHRIMATI USHA MALHOTRA:  Mr. 
KuAkarnfi... (Interruptions') ... 

SHRI A. G. KULKARNI; Madam, I am 
not a bachelor like Mr. Mathur to report. 
Otherwise I would . . . . ( In te r ruptions) ... 

SHRI RAMANAND YADAV: You are a 
super democrat. You hear me. I know your 
weakness. You are partners of the Janata 
group.    .(Interruptions) 
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SHRI RAMANAND YADAV: 

(2) Whether it i's a fact that the Janata 
Government appointed the P. C. Alexander 
Committee in 1977 to review the structure 
and function of the  import policy? 

(3) Whether it is a fact that the Com-
mittee recommended the listing of import 
items under three major heads, "Permissible", 
"Banned", and "Canalised", and left beef 
tallow under Open General Licence? 

(4) Whether the items not listed and 
classified under "Permissible", "Banned", and   
"Canalised"  come   under  OGL? 

(5) Whether the new Import Policy of 
1978 and 1979 of the Janata Government 
1132  RS—8. 

removed all fetters on the import of beef 
tallow in the country? 

(6) Whether it is a fact that all the Janata 
Government Ministers lenow that beef tallow 
was imported during their time, nearly 25,000 
tonnes, they did not ban it? Why did they not 
ban it? They did not ban it in spite of the fact 
that they knew fully well that 25,000 tonnes 
of beef tollow was imported during the Janata 
regime. 

 

SHRI RAMANAND YADAV: Next 
question. 

(7) Whether it is a fact that beef and 
other animal tallow separaieFout from 
vegetable oil and tallow gives out~a strong 
edour arnd smell,    ^rfcrrr fa^l^   «CT 

(8) Whether it is a fact that the Op-
position parties, the alliance of Lok Dal and 
BJP, are playing in the hands of Americans to 
propogate against vanaspati production in the 
country so that in large quantities the 
Government might be forced to import 
rapeseed from America, and create unrest and 
problems in this country? 

(9) Whether it is a fact that one of the big 
leaders of the Jan Sangh, Shri Hans Raj 
Gupta, is a director ot one of the subsidiaries 
of the Shudh Vanaspati Ghee and how he has 
ceased fo be so and his benami, -his wife or 
daughter or son—anyone of these—is on the 
board of directors  of the  company? 

(10) Whether it is a fact that all the 
adulterators. of foodgrains are the 
friends and supporters of the Jan Sangh- 
Lok Dal alliance in the country? 
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DR. RAFIQ ZAKARIA (MaTiafash-tra): 

Mr. Vice-Chairman, Sir, I do not propose go 
go into the various aspects of this problem 
because T anf sure the Commerce Minister 
will deal with them in his own Effective 
manner. But I agree with my friend, Mr. Ladli 
Mohan Nigam, that what we have to guard 
against is the political exploitation of this 
controversy which has a deep religious 
significance. 

Sir, as a Muslim I feel as deeply'about it as 
any Hindi because where religious sentiments 
are concerned, we must all be united thai, 
nothing should be done which will hurt the 
feelings of our people. 
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And, it is from ithat point of view that I am 
looking at this problem. Fwould like to 
emphasise."" Sir, tbat while this controversy 
has arisen, who ever might have been 
responsible for it, whoever was the guilty 
party, whatever action the Government has 
sought fit to take, they have taken it. What is 
worrying me is that we should not play "in 
this matter with the feelings of the consumers. 
After all. Sir, as the Commerce Minister in 
his statement has made it clear, the mischief 
has been done by certain unlicensed persons. 
The adulteration that has taken place, has 
taken place as a result of the mischief of 
certain individuals who have tried to misuse 
whatever licenses or other facilit ies that 
they were given. And, therefore, Sir, when I 
was in Bombay, many vanaspati 
manufacturers came to me rather frightened 
and asked me whether the Government was 
going to nationalise the vanaspati industry. 
And, I told them very frankly that it is not a 
question of the management or 
mismanagement by the vanaspati 
manufacturers. It js a question of restoring 
confidence among the consumers because it is 
their confidence that is sought to be shaken. 
And I said that if the Government felt that the 
only way to restore the confidence among the 
consumers was :h.it the industry should be 
nationalised, then I did not see any reason 
why the Government should not take that step 
Therefore, 1 told them fhat what they should 
try to do, instead of making representations to 
the Government, instead of trying to impress 
upon the Government that they did not do this 
and they did not do that, was to reach the 
consumers and try to find out as to whether 
there was reafly this kind of a situation as far 
as they were concerned. 1 asked them to send 
Uieir representatives, take the assessment and 
survey and get to know the racts as to what 
they were, That would be the indication as to 
how deep this kind of controversy had gone 
among the people. And, one of the best ways, 
I said, to find out whether people had really 
been affected by this controversy, was by 
assessing whether there had been a decline in 
the sales of vanaspati. And I am happy to 
inform the House that from the facts and 
figures collected by these people,     apaft    
from what the 

Commerce Minister has to say, it is clear that 
instead of there being a decline in the sale of 
vanaspati there has been, in fact, as far as the 
comparative period is concerned, a rise in the 
sale of vanaspati. That means that the media 
has been blowing up this controversy, despite 
the fact that certain interested parties have 
made use of certain mahants, religious 
functionaries and other sources to mislead the 
people.. . (Interruptions). 

 
DR. RAFIQ ZAKARIA: I can assure Mr. 

Rameshwar Singh that on this question, I am 
not at all speaking from! any partisan or party 
point of view; I am subject to correction as far 
as my facts are concerned. I am putting the 
facts because I am sure Mr. Rameshwar Singh 
is as concerned as anybody else that the 
confidence and faith of the consumer—> as 
far as these products are concerned— is not 
shaken, because you do not expect that a 
consumer should give up using vanaspati 
whatever might have been there, and it is 
from that point of view that I am looking at it. 
Therefore, I do not say: All right, if somebody 
committed a wrong, you should not take 
action against that person. I am only saying 
that fortunately for us, fortunately for the 
Government and fortunately for the Opposi-
tion who are I belive as concerned as anybody 
else with the interest of the consumer, that 
their faith in the product as such is not shaken 
despite all this propaganda that has been 
going on and that it has no effect; and I can 
place these facts and figures before the House 
and I tell Mr. Rameshwar Singh that if he 
finds that any of these facts or figures are not 
correct, I am prepared to apologise to the 
House, because I have tried to collect this data 
as objectively as possible. In fact, the data of 
production and despatches in Tes-pect of 91 
vanaspati factories shows that between the 
period November and September the 
production and despatch for the current year 
1982-83 is quite compara- 
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ble in relaT.ion to the previous year 1981-82. 
Figures are here and if the House is interested, I 
can place it on the Table of the House with 
your    permission.     1 do not know if this i<; 
permitted: 1 do not want to take more time of 
the House. The figures show that especially  in 
the    last 3  to 4 months, there has been a rise in 
the sale of vanaspati and that shows che 
commonsense ef our common people that 
despite all that is going on, on .the basis' of 
various statements made by the Government 
and the various samples that have been taken 
and the detections  made  that there has  been 
by and large no such adulteration of any kind.    
But  that does not  mean that    in certain areas    
the    propaganda    has not worked.    I want to 
make it clear.   South is  fortunately  free  from  
all   this   propaganda; also Maharashtra and 
Gujarat; but 1 find—and this is subject to 
correction by the Commerce Minister—that in 
U.F. and Bihar there has been certain effect as 
far as   this  propaganda  is  concerned.,  and   I. 
would urge upon (he Commerce Minister to  
see that in some of tnese towns because of 
mahants, temples where it is said that 'prasad' 
and other things should not be  given  and  all  
that,  some effect     has definitely  been there 
with the result  that there has been a decline in 
the sale    of vanaspati.    And the     areas in  
U.P.  are: Lucknow,   Faizabad,   Kanpur,   
Alfahabad, Gorakhpur, Varanasi,     Sultanpur,  
Gonda ;ind Ayodhya. 

In Bihar, they are Muzaffarpur, Dar-
bhanga, Samastipur and Ranchi. This is, as I 
said, after the survey which has been made 
And this has been the result of this kind of 
propaganda which has been made. Therefore, 
it is the duty of the Government to make 
concentrated efforts to see that their doubts 
and suspicions, specially, as far as these 
affected towns  are cencerned,  are removed. 

Secondly, I have had a talk with the 
Minister of Food and Civil Supplies and I 
have also told the Commerce Minister that as 
a result of this propaganda, there is a feeling 
among the people that they would much 
rather go in for vanaspati, packed vanaspati in 
2 kg., 4 kg. and    so 

on as the price of this is higher than in the big 
tins and containers because there they could  
get  the open thing,  although the Ministry of 
Civil Supplies has restricted this to ten per cent 
of the sale.    In the normal circumstances,    I 
think,    this would have been the right stand to 
take. But  today,  in view of this    environment 
which  has  been  created, it is    necessary that 
this  restriction is     removed because the 
people want that whatever is given to them, if it 
is given in packed tins or packed boxes, this 
would be a big   guarantee by  the  
manufacturers  and by this      the 
manufacturers can also be held responsible.    In  
the present atmosphere,  there is also a danger, 
I would like to inform the Minister of Food and 
Civil Supplies, that somebody might try to do 
some mischief by trying to put in something 
even if it is allowed to be sold openly.     
Therefore, what is necessary is that this 
restriction is removed and  I am sure, if the 
Minister of Food and Cavil Supplies calls the 
manufacturers and tells them that they should 
better give it at the cost price, that Government 
would like them to reduce    the higher prices 
which they are charging for these small tins 
and containers,    in    the present  atmosphere,   
the      manufacturers would be quite willing to 
co-operate with the Government.    I would like 
the    hon. Minister to take  this into     
consideration in relation to the 5kg.,      2kg. 
and* 1  kg. tins. 

Lastly, I would like to say this without 
being misunderstood,—when I talked with 
these manufacturers,— there are 92 factories 
and more than 99 per cent of the 
manufacturers are Hindus and quite a number 
of them came to me—they said, they are 
much more deeply religious persons than the 
others. They asked me 'Do you mean to say 
that just for making some money, we are 
going to be guilty of this heinous crime'? 
Then there is another question which I would 
like the Minister of Commerce to bear in 
mind. These manufacturers told me that in 
their factories, more than ninety per cent of 
the workers are Hindus and they asked me ' 
Do you mean to say that they would tolerate 
our being a party to this?' They told me that 
whoever are the hon. Hindus have also 
assured them in this regard. Therefore, there 
is no question. 
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I am placing these facts before the House 
so that the consumers may know about it so 
that we can restore their confidence. 1 am not 
saying that their confidence has not been 
shaken. I am not saying that somebody has 
not played mischief. I am not saying that all 
the actions which should have been taken 
were taken. All this may be there. But today, 
what is important from the national point of 
view, is that we should restore the confidence 
of the consumers and for this reason, I would 
like the Minister of Commerce, fortunately 
for us, the Minister of Civil Supplies is also 
present here, to spell out what are the various 
steps which the Government propose to take 
because I thought that is the most important 
problem that we have to face. Action you will 
take, measures you will take, you will ban 
tfjat arid you will do many other things, but 
what exactly are you going to do as far as 
restoring confidence among the consumers is 
concerned? 

THE VICE-CHAIRMAN (SHRI SYED 
RAHMAT ALI): Mr. Sukomol Sen. 

SHRI B. SATYANARAYAN REDDY 
(Andhra Pradesh): Even in the case of 
vanaspali there were also some Hindus, they  
committed a crime.   (Interruptions). 

DR. RAFIQ ZAKARIA: Who is going to 
be guilty? There may be a black sheep. If we 
accept your thesis, that means all the Hindus 
who are in this trade, all the workers in this 
trade, are guilty. That is too much. There are 
black sheep in every community and surely 
they should be punished, but you cannot say 
that the whole mass, who are involved in this 
trade, is so inreligious or anti-religious.  
(Interruptions). 

SHRI NIRMAL CHATTERJEE (West 
Bengal): A hundred years ago a gentleman 
from Germany, called Karl Marx, said that if 
you touch all the edicts of the Papal bull there 
may be no objection, but if you touch his 
profit or property, there will be a revolt. I 
hope you are aware of that. 

DR. RAFIQ ZAKARIA; I am sure, even 
Karl Marx will not say that because one 
Hindu was guilty, therefore, damn all the 
Hindus. 

SHRI NIRMAL CHAITERJEE: Religion 
is not the obstacle, that is what I want to say. 
(Interruptions). 

SHRI RAMANAND YADAV; Karl Marx 
has become outdated. You do not restrict  
yourself  to  his  ideology. 

SHRI NIRMAL CHATTERJEE: Mr. 
Ramanand Yadav, that means whatever is 
written in Bhagwad Gita. . (.Interruptions) . 

SHRI RAMANAND     YADAV;  Bhag-   * 
Was Gita is quite different. (Interruptions) 

DR. RAFIQ ZAKARIA; In any case, 
adulteration is a State subject.      I would 
like to know what Karl Marx or your 
Government in West    Bengal has done 
about it. 

SHRI  RAMANAND   YADAV;       Mr. 
Chatterjee,   you   want  to    hang  yourself 
with the ideology of Karl Marx. 

THE VICE-CHAIRMAN (SHRI SYED 
RAHMAT ALI): Mr. Ramanand, please take 
your  seat.    Yes,  Mr.  Sukomal. 

SHRI      VISHVAJIT PRITHVIJIT 
SINGH (Maharashtra): They do not believe 
in a parliamentaryf democracy. 
(Interruptions). Why are you sitting in 
Parliament? If you are a Communist, you 
should not sit here because the Communists 
do not believe in a parliamentary democracy. 
(Interruptions). I am not objecting, I am 
trying to make you understand.    
(Interruptions). 

DR. RAFIQ ZAKARIA: Should I tell my 
Marxist friend that if really this matter was in 
their hands, they would definitely have 
adulterated even beef tallow because they 
would like to see that everybody's religion is 
polluted? (Interruptions). Who are they to 
talk afiout this? They would exactly do the 
same thing what Mr. Jain did. Your 
Government would do the same thing. You 
would be the one to use tallow so that all the 
Hindu  religion is finished. 

SHRI K. MOHANAN (Kerala): It is noi 
the question of Communists. It is the 
capitalists   who  would   do   anything. 

THE VICE-CHAIRMAN (SHRI SYEI 
RAHMAT AH): I won't allow anybody Yes, 
Mr. Sukomal Sen. 
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SHRl SUKOMAL SEN (West Bengal): 
Sir, I am very sorry to say that the question of 
beef tallow has taken an unfortunate turn. In 
fact, it is basically the question of corruption, 
corruption of monstrous order, and that issue 
is now being given a different turn. Different 
questions arc raised here. Different things are 
being said here, as to who is a Hindu, who is 
a Mus l i m . . .  as if adulteration does not 
affect one community, or does not affect 
every community. Adulteration affects 
everybody, whether he is a Hindu, Muslim, 
Sikh or Christian. Adulteration or corruption 
affects everybody. The entire population of 
the country is affected by adulteration and 
corruption. So I view it as a question of 
adulteration and  corruption. 

It has been said that beef lallow was 
imported in this country whea the .'anla i'arty 
was in power. They brought beef tallow uader 
OGL. In fact, beef tallow was being imported 
in this country from before 1977. It was being 
imported for various purposes. I( was being 
imported for manufacture of soaps and 
various other items. And now I find that last 
year—though the official figures are not 
available—about 1 lakh tonnes of beef tallow 
was imported into this country. My point is 
this, whether the issuance of OGL was right 
or wrong is a different question. But what was 
the Government doing when 1 lakh tonnes of 
beef tallow was imported last year? Did Gov-
ernment try to find out how the trading 
community was using the imported tallow? 
Was the Government keeping a watch on this 
issue whether it was being used in vanaspati 
and for the manufacture of soaps? 
Government was not keeping a watch. On the 
contrary, we" find that when this Vinod Iain 
imported huge quantities of beef tallow and it 
was seized, instead of confiscating the entire 
stock of beef tallow that was imported, by this 
Vinod Jain, a fine was imposed on him and he 
was let free. Did the Government enquire 
whether this Jain had used it for the 
manufacture of vanaspati, or what he will do 
with this beef tallow, or what use he will 
make of this beef tallow? The Government 
did not enquire all that. On the contrary, a fine 
was imposed and he was left free. So the 
Government itself is going to   indulge 

in corruption     And now    the    issue has 
been   raised  as  if  it  is  a  question      of 
Hindus  and  Muslims.   On  this question, 
communal   passions    are    being    whiped 
up.    There    were    some    demonstrations 
here and there with cows as if sacrilege of 
Hindus  was     done by  the import of beef  
tallow   and   mixing  it  for  manufacture of 
vanaspati.    In this way the whole issue   is  
being  given  a communal    turn. Now 
whether it is mutton tallow or beef tallow or 
pig tallow,  mixing of this tallow for 
adulterating vanaspati is a crime. Even if 
mutton tallow is being mixed, it is  a crime.    
If  it  is beef tallow that is mixed,  it is a     
crime.    It  is a criminal offence on the part of 
the trading community  and   industrialists.    
But     communal   passions   are   being  
aroused  through this issue.   In our country, 
already communal tensions are there; 
communal conflicts are taking place; and we 
know that there are    forces,    national    and    
international, who are trying to whip up com-
munal tensions.   This vanaspati issue has 
been raked up as another centre for further  
rousing   these  passions.     Not    only that, I 
find Government has come      out with   a  
statement  that they  have  banned altogether 
import of animal tallow. Why? Why has a  
blanket ban been put.  Beef tallow was being 
imported from 1977. It was  being used for 
manufacturing soaps. Who in this country 
does not know that for   soap   manufacture,   
beef   tallow      is necessary.      Now  if  
somebody says that he did not know that soap 
is manufactured with beef tallow, then it is a 
shortage innocence.   Everybody  knows that     
beef tallow is used for making soaps and peo-
ple  of our      country have been      using 
soaps for a long time, knowing full well that 
beef tallow is mixed in soaps.     Now the  
Government  has  come  down with a blanket 
order banning the import of animal tallow.    
In fact, I find that the Government is  aho 
bowing down  to      the pressures of 
communal forces.     They are yielding to 
communal passions  or communal forces who 
are trying to raise communal tensions.     It 
may be that some forces are there who are 
trying to    woo      the voters  on  communal  
lines,  raising      the issue of beef tallow, or 
pig tallow,      or some other tallow.      At the  
same time, I find the ruling party and the 
Government are not lagging behind.      They 
are 
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not lagging behind.     They have come up with 
a statement which is quite    monstrous.     Here 
they say, this extraordinary step was taken in 
deference to the    sentiments  of  the  people.  
What    sentiments? It        is    adulteration,      
it    is      corruption.     If beef tallow is mixed 
with vanas-pati, it is a case of adulteration and 
corruption.    You  should say    that  to    fight 
this adulteration, to  fight this corruption we 
have banned import of animal tallow. Then 
people would understand    it.     But you said, 
in deference to the    sentiments of the people.    
It means you are fanning communal sentiments 
of the people,    you are vying with communal 
forces and you are not lagging behind them.      
You    are vying with the communal forces; 
that    is the charge against the ruling party    
and the Government.      As my friends    were 
saying, it is not a question of Hindus or 
Muslims.      Muslims do not eat pork and 
Hindus do not eat beef.      But, for making 
money, for reaping profits, religion is no bar to 
the capitalists.     I do not know whether  Mr. 
Vinod lain    himself is      a Hindu or a Jain.      
He is not a Muslim, he is not a Sikh, but he is 
importing beef tallow and mixina it with 
vanaspati, knowing fully well that this will be 
consumed by Hindu population as well as 
Muslim population and Sikh population. 
Wilfully he is bringing it.     It means that for 
reaping profits, for squeezing money, he    has 
no deference and he has no respect for reli. 
gion.      That is the way of capitalism    in 
which      we   are   living  now.. .(Interrup-
tions). . .Yes, for making money, you can do 
anything.      I would appeal    to      the 
Government  not to vie with     communal 
forces.      At the same time,      from  my party 
I would appeal to other friends also that this 
issue should be viewed in    the correct 
perspective, as a perspective      of corruption 
and adulteration.    They should not  fan  
communal passions, they should not bring out 
processions with cows and they should not 
performi yagnas and other religious 
performances so that Hindus who consumed 
this vanaspati feel that they are atoned, and 
they should not perform other religious rites.     
This has been done     in northern India though 
in Bengal, I      am proud to say, nobody is 
bothered whether beef tallow is mixed in it or 
not.     They are   bothered whether there is 
adulteration in vanaspati. But in some parts of 
northern 

India I find that some religious performances 
were organised for the atonement of Hindus 
who have consumed such vanas-pati. And 
religious leaders .themselves have been 
coming out with statements. It is my 
apprehension, it is my doubt that the ruling 
party themselves, the Government themselves, 
are bringing some religious leaders and 
getting injunctions from them that 
unintentionally if you eat some beef or beef 
tallow, it is not a crime, it is not something 
bad-which means feeding /it religious 
sentiments of the people. So 1 would request 
the Government as well as the other forces to 
stop this activity of fanning communal 
passions on this issue. However, I would 
appeal to all that we should fight this utter 
degeneration which is taking place at the top 
and percolating to the bottom.** 

SHRI VISHAJ1T PRTTHVUIT SINGH: I 
take strong exception to Oris.. , .(Inter-
ruptions) ... It should be expunged from the 
records. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES     (SHRI    BHAGWAT     J HA 
AZAD): Mr. Vice-Chairman, Sir, this debate 
has got two aspects: one, the adulteration of 
vanaspati with animal tallow; and the other, 
the import and other matter relevant thereto. 
The latter, my colleague, Shri Vishwanath 
Pratap Singh, will reply to. 

The first part, adulteration of vanaspati with 
animal tallow, I would like to deal briefly. It is 
known, Sir, that vanaspati is produced from 
vegetable oils by a process. It is also known 
that in north India mostly it is a very cheap 
cooking medium for not only the middle class 
but also for the poor people. It is produced, as 
I said during the Question Hour, in 92 
factories in this country which get licence 
from the Government. It is not that we just 
give them the licence and they produce as they 
like. Production is governed by the Vegetable 
Oil Products Control Order, 1947 and another 
Order, Vegetable Oil Products (Standard of 
Quality) Order,  1975. 
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What I was going to say is that in this 
country vanaspati is produced in 92 factories. 
They are not only produced under licence 
from the Government, but they are strictly 
under the vigilant control of the Directorate. 
And there are two orders of the Government, 
Mr. Chairman. One is the Vegetable Oil 
Product Control Order, 1947 and the other is 
the Vegetable Oil Products (Standard of 
Quality) Order, 1975. What are the meanings 
of these two orders? I will specify how there 
can be no adulteration in vanaspati. These two 
orders specify what the raw materials are that 
will be used in the production of vanaspati. 
These orders say that the raw materials to be 
used in the production of vanaspati can be 
cotton seed oil, soyabean oil, sunflower oil, 
water melon seed oil, maize oil, saf-flower 
oil, ruger oil, sal seed oil, sesame oil and palm 
oil. These are the raw materials which can be 
used in the'production of vanaspati. Use of 
other things, even other oils, will be illegal, 
and they will be liable to prosecution. Animal 
tallow does not come anywhere at all. If 
anybody uses this, it is illegal, and he can be 
prosecuted. We have been told, or it is being 
told by some persons that adulteration has 
been made in the vanaspati. Some of the 
Members have said. "Let us know if there is 
adulteration, and if it is there, let us stop it." I 
also expressed the anxiety and concern of the 
Government. If there is any adulteration, we 
certainly are coming with a heavy hand and 
will come with a heavy hand to stop it. But 
the question is let us analyse whether there is 
adulteration in the production of vanaspati. I 
say that there has been no adulteration in the 
production of vanaspati. How do I say that? 
Why do I make this claim? I make this claim 
that 92 factories that are producing vanaspati 
in the country out of these raw materials are 
subject to strict control. Vigilance and vigil. 
We have the Directorate whose officers make 
regular visits  to   the   vanaspati  factories. 

 
SHRI BHAGWAT JHA AZAD:     Mr. 

Vice-Chairman, it only shows that this hon. 
Member is not prepared to face the facts. He 
is only interested in rumourmongering in the 
country and trying to make political capital 
out of it. Be prepared to face the facts and 
reply me after that. Mr. Rameshwar Singh, 
please hear me. But what paper are you show-
ing? I want to say, and I have said it earlier, 
that there has been no adulteration of 
vanaspati in the 92 factories in the country. 
Lest you should stand up again, I hurry to 
add, I Tiave said, however, out of 50 raids by 
the Punjab Government, in two cases which I 
said in the question hour—you were sitting 
and I thought you had heard and understood it 
at Amritsar and Bhatinda there were five 
samples, out of 405 samples, which were 
detected as having tallow. I told this in the 
Consultative Committee meeting.  The hon. 
Member does not read 
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and understand the things before intervening. 
So, I come to the jjoint again, Mr Chairman. I 
want to assure this House and the country that 
there has Been no adulteration of vanaspati by 
any animal tallow in thi? country. How do 1 
make this claim? I make this claim ffrat there 
are possibilities, not only in vanaspati but in 
other things also, of adulteration. That is why 
Government makes laws. That is why 
Government keeps staff. That is why 
Government has the paraphernalia to check the 
anti-social elements. I Which part of the world 
has not got antisocial elements, a couple or a 
dozen? Mr. Vice-Chairman, it will be an ideal 
and Utopian society in this country also if there 
will be no adulteration of vanaspati wilh 
anything, except the use of what I have 
prescribed under the two orders. We have field 
staff. What do the field staff do? The field staff 
very regularly visit the factories and draw 
samples. Samples of what? Samples of prepared 
vanaspati and also samples of the oils which are 
supposed to be used in the production of 
vanaspati in the factory. And we have got the 
most up-to-date, latest laboratory in Delhi where 
we analyse the samples. From January to 
October 1983, Mr. Vice-Chairman, in ten 
months, we have made 746 surprise checks and 
we have drawn 3,964 samples. That is what the 
Prime Minister referred to—about 4,000—in 
one of her speeches. And these samples have all 
been analysed in the most up-to-date, modern 
factory and we have not found a trace of animal 
itallow or adulteration in tht vanaspati. 
Therefore, I can boldly say to this House and to 
the nation that there has been no adulteration of 
vanaspati by animal tallow in this country. But 
(hen the question comes.... (Interruptions.) I can 
give you facts and figures. 

SHRI   H^NSRAJ  BHARDWAJ   (Mad-hya  
Pradesh):   Their  Marxism  is  definitely 
adulterated.     That you  must know. 
(Intemiptilions) 

SHR1 BHAGWAT JHA AZAD: Forget 
about the CPI(M). For Marxism, religion is 
the opium of the people. They would not 
know what is opium, what is religion and 
what is adulteration. Therefore, you should 
not worry about them. 
Therefore, what I am saying is that it is very 
evident and clear that if I make this statement 
to this House and lo the nation that there has 
been no adulteration whatsoever even in one 
case in the 92 vanaspati factories in the co-
untry, I have got proof for it. I challenge the 
hon. Members who are making whispering 
campaign to produce one piece of evidence. 
But the question is... (Interruption)   Please   
try  to   understand. 

SHRI RAMESHWAR SINGH:  * 

 

SHRl BHAGWAT JHA AZAD: I would 
request the hon. Member to lend me his ears, 
not his mouth. Then he will appreciate and 
understand me better. If he will hear what I 
have to say, I think he will appreciate it.. But 
the hon. Member is persistently creating 
trouble. He does not want the country and the 
House to understand the facts. That is the 
trick and manipulation. I am only saying 
about what Mr. Rameshwar Singh has said 
about the Consultative Committee. 

*Not recorded. 
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How does this news come out? How has this 
adulteration been found in the country? What 
I am saying is that after vanaspati reaches the 
factory, it will go into the hands of traders and 
in the different States of this country they are 
distributed, they are sold. There, now, the 
Prevention of Food Adulteration Act comes 
into the picture which, like any other food 
article, tries to see that after the production 
stage there is no adulteration at the trader 
level. In this instance the Punjab Government 
made 50 raids and 405 samples were taken 
from various places in Punjab. Out of the 405 
samples, 5 samples—2 in Arnritsar and 3 in 
Bhatinda, Bhatinda Chemicals!—were found 
to be adulterated with animal tallow. In 
Arnritsar vanaspati was found and at Bhatinda 
in the oil it was found. Around this has been 
woven the entire story of adulteration by 
certain vested interests in this country to harm 
or touch the sentiments, :the religious 
feelings, of the people, I would like to have 
from the Opposition members, those who are 
saying all this K come and tell me, here are 
the cases of adulteration either at production 
level which I am denying or at trader level, so 
that Government will certainly take action 
with a heavy hand. Government has a heavy 
hand to act. What I want to emphasise is, 1 
support my contention that there has been no 
adulteration of vanaspati with tallow and also 
that this whispering campaign has not affected 
the people. They are wise enough to 
understand what some of the political parties, 
opposition parties, in this country, are up to_ I 
am only quoting the production figures so that 
things will become clear to the House and to 
the country, whether this false propaganda has 
got any affect on the people. Certainly our 
people are innocent. They are simple. They 
are not that, educated. Our literacy is only 39 
per cent. Therefore, they are led to that as they 
were led to in family planning in 1977. But 
those days are gone now. They have realised 
how by hook or by crook some people are try-
ing to come to power. No more suchi political 
propaganda and whispering campaign wlil 
affect the people. This I am supporting by my 
facts and figures. In 1981-82 we gave the 
factories 6,02,000 tonnes imported oil. They 
produced vanas- 

pati 9,03,000 tonnes. They had taken out 
despatches 8,92,000 tonnes in 1981-82. Now 
I am giving figures of 1982-83. We have 
given them 6,88,000 tonnes imported oil. It 
should be known by the honourable Members 
that we are giving at present 85 per cent of 
imported oil for the production of vanaspati 
to these 92 factories. Compared to 6,02,000 
tonnes the year before, this year we have 
given them 6,88.000 tonnes. Production is 
8,90,000 tonnes of vanaspati. What is the 
despatch? 8,82,000 tonnes. It will be more 
because there are still two months. So these 
are the figures of production and offtake, and 
they belie the contention that the people have 
been in any way misled by the gentlemen 
who are creating this kind of scare in the 
country. They have not been led up to that. 
Therefore, I say that these gentlemen cannot 
give me evidence. They are only shouting and 
doing this sort of campaign. These political 
parties have got a good army, trained army, 
with half pants and half shirts. They go on 
saying, 'Look, there is vanaspati, there is 
adulteration,' and so on. But that has not been 
affecting the people. People know what it is, I 
am also a Hindu. 1 also feel that. I arm not an 
athiest like the CPM. I am not saying about 
the manufacturers. The greatest check against 
adulteration is dbne by the workers in the 
Vanaspati manufacturing factories. No 
worker will tolerate it and he will not allow 
any manufacturer to bring animal tallow into 
the factory premises. The workers in the fac-
tory arc not less Hindus or less Muslims or 
other communities. They will burn the 
factory rather thajT| allowing the manu-
facturer to bring it in his factory. This is apart 
from our vigilance which we exercise at our 
level I have given the figures and the facts. 1 
would challenge hon. Members to produce 
their figures. Why should there be an enquiry 
by a Supreme Court Judge? Why appoint 
him? Give me your prima facie facts. These 
"are my facts which go to prove that there is 
no adulteration. What are your facts? I said 
that Punjab Government came down with a 
heavy hand on the traders, and out of 400 
samples only two samples of vanaspati were 
found to be adulterated. And they are being 
prosecuted in the court and they have been 
charge'-slieeted. 
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And you say that, there is large-scale 
adulteration. There are anti-social elements 
and unscrupulous elements in every society. 
One swallow does not make a summer. These 
two cases of adulteration do not go to show 
that there ~ is adulteration in Vanaspati in 
this country. From/ time to time people are 
caught, they are charge-sheeted and 
prosecuted. What I want to tell hon. Members 
and the people of this country is that we 
exercise strict vigilance and take prompt 
action and I am happy to say that so far there 
has been no such case of adulteration in 
vanaspati. All the scare that has been made is 
politically motivated. Some of the parties in 
the opposition want to use this as political 
propaganda. Our people are innocent and 
simple. But as I showed from the figures they 
are not misled by this propaganda. Of course 
we on this side have always the duty to go to 
the people and explain the facts to them as 
the Prime Minister said. Let them come and 
see how much vigilance we are maintaining 
and how Vanaspati is being produced. There 
has been no adulteration. 

There was one suggestion from Dr. 
Zakaria. At present we are making available 
ten per cent of the total production in small 
packs. The Finance Minister also .isked about 
this. Why not increase this percentage? This 
has been the suggestion. f shall certainly 
consider this suggestion. Only point is that 
there shall be some increase in price because 
when you put it in polythene bags, it costs 
more. Still we will try to do it and ask the 
manufacturers to do it without profit. We will 
try to do something and increase the percen-
tage. 

 

 

Mr. Nigam has given another suggestion. I 
accept Dr. Zakaria's suggestion. Mr. Nigam's 
suggestion was: Why don't we write on the 
vanaspati container that it does not contain 
tallow? I would not do it negatively. But I 
will do it positively. I will write on the 
container that this Vanaspati contains these 
things' and indicate all that, whether it is 
sesame oil or cotton seed oil etc. I will have it 
indicated in the same way as it >s written on 
drugs. 

This, Sir, is the suggestion. So, I accept the 
suggestion and I will make a positive writing 
on it so that it will also help. Therefore, Mr. 
Vice-Chairman, Sir, in the end. I would say—
about the import part our friend will deal with 
the issue—that so far as adulteration is 
concerned, we have no evidence so far 
excepting the couple of cases where at traders' 
level anti-social and unscrupulous elements 
were found and only in those cases some of the 
honourable Members, some of the parties in 
the Opposition in the country, have tried to 
hurt the feelings of the people. Mathur Sahib 
was telling, "Don't play with the sentiments of 
the people.'. Who are playing with the 
sentiments of the people, I or you? You are 
playing with the sentiments of the people. You 
should know this. About the Shudh Vanaspati, 
Sir, today there was a question regarding 
adulteration. If the Jain Shudh Vanaspati firm . 
has committed a crime in importing under the 
import regulations, that is being dealt with and 
we shall not leave it, whether it is done by a 
shudh fellow or an ashudh fellow, whoever has 
done it in this country, and we are taking 
action against him and we shall not deter from 
taking any action  either  under  the    
Prevention    of 
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Food Adulteration    Act    or the    Import 
Control    Act.    Our friends   have   asked, 
"Why    don't    you      totally    ban    it?". 
Well, you are all hardened Marxists. Possibly 
you thought, as you have said about West 
Bengal, that there has been no problem to be 
dealt with.    There has been no problem in 
West Bengal. As a matter of fact, Sir, I would 
say that no    State Government excepting one 
has complained and that one is from Bihar, it is 
in Ranchi, where a tin consisting of tallow—it 
was no adulteration, but only tallow was there 
—-was found. I have sent them despatches, 
telegrams and reminders and I have told them 
and I have requested them through letters and    
telegrams,  "Plase keep vigilance. Try to use 
the Prevention of Food Adulteration Act. Have 
raids and checks. Draw  samples  and  have  
them  analysed and see that at the traders level, 
after the vanaspati leaves the production side, 
the factory, there is nothing.". No State Gov-
ernment has so far informed us that in their. 
State there has been any adulteration and when 
I say, "No State Government", there is not only 
the Congress (I) Government, but there are 
non-Congress Governments also, controlled 
and run by the Opposition parties as well. It is 
a fact that    the State Governments   have   had 
nothing to say in this.   This fact that they have 
nothing to say in this, this fact that production 
has been as much as there has been  offtake,  
this fact that  our regular checking is there 
where almost four samples  are taken every 
month from every factory, all these facts 
clearly prove that there has been no 
adulteration at all and adulteration is only in 
the minds of those people who  monopolise  
themselves,  who call themselves Hindus 
especially.   We are as well Hindus in   this 
country   and we know what the sentiments are 
and what sentiments   are there.    Therefore, 
Sir,    I would like to assure this House and the 
country and the people that the Government is 
taking all precaution.    AH precaution means 
what I have analysed.     I have tried to 
increase the frequenecy and I have done it   
from the    1st of January, when this whisper 
was not there, till October and I will not relent 
in this case and I will have every check 
possible  and I iwnkl not hide from the House 
and the country if I find any   adulteration,   
be- 
H32 RS—9 

cause  I  must  come  and  speak to    the 
House and the people that there are antisocial 
elements like  the two cases which have been 
found out    and they will be dealt with. 
Therefore, I think it would be good for the 
country and for the people if these honourable 
Members and  the parties, who are trying to 
make out of it a political propaganda, deter 
from this. They are harming the people by 
depriving them of  a   very   cheap   and  
hygienic   cooking medium.    By this they are 
only helping the lobby    which tries to    push 
up the prices in this country of oil.   They   are 
doing this on the one hand. On   the one-hand 
they are charging the Finance Minister saying 
that they are  increasing the prices of oil and, 
on the other, by their action they are   pushing 
up    the prices, pushing the prices upwards. I 
would only request them to consider it coolly. 
Whenever such cases come to our notice, cer-
tainly we shall be one with them in dealing 
with them, giving them the heaviest 
punishment that is possible under the Act and 
if more is required, more will be done by  the  
Government    With these words. Sir, I would 
like to say that this has bees just a camouflage, 
a political propaganda with an eye on the 
elections—I don't know when they are 
coming, but they are trying this from now. I 
have said that it would not be beneficial for 
them. They are harming the people also whom 
they promised to serve,  and for whom they 
took    the oath    to serve.    Therefore,    with    
these words, I say that let country be assured 
what there will be no adulteration, because the 
two cases that have been found out they are 
being dealt with by the Punjab Government, 
and if any new cases   some up we will deal 
with them also. 

SHRI M. KALYANASUNDARAM (Tamil 
Nadu): On a point of order. The assurance 
given by the hon. Minister for Civil Supplies 
no doubt will relieve the anxiety of the people 
from this controversy. But I Want to seek 
some information. Two consignments of 
mutton tallow were received in the Madras 
harbour when this controversy was raging in 
the north. I want to ask where these 
consignments were sent  and how... 

THE VICE-CHAIRMAN (SHRI SYED 
RAHMAT ALI): Your name is there. You 
can ask this when you speak, not now. 
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SHRI M. KALYANASUNDARAM: A 
large quantity has been imported, mutton 
tallow or whatever it is. I want this clari-
fication. 

SHRI BHAGWAT JHA AZAD: This 
will be replied to by the Commerce Min-
ister. (Interruptions) 
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When there is a total ban and total restriction 
on the import of beef tallow, what more do 
you have to say? You have nothing to say. 
You want only to beat the political drum. 
That is all. And that is not going to be of 
much consequence, I may tell yon. 
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SHRI      M.    KALYANASUNDARAM 

(Tamil Nadu): It appears as if we are giving a 
clean chit, but when I look at this controversy 
I do not know whether we are going to inspire 
confidence amon{, the people that our 
political parties axe competent enough to 
bring about the necessary socio-economic 
changes to satisfy them. Whether the import 
of tallow was allowed due to the wrong polky 
o£ the Janata Government or the negligence 
of the Congress-I Government subsequently ? 
the fact remains that large quantities of 
animal tallow of all varieties have been: 

landed in this country by unscrupulous 
fellows. How to tackle this problem is an 
important one, no doubt. You should have a 
scientific approach to this problem. The 
Government is in a haste. I do not know why 
this Ministry got so panicky that now they 
totally banned the import of all varieties of 
animal tallow. When you Solve^ one 
problem, it should not give rise to another 
problem. I do not know what problems this is 
going to create for the people; we have to 
wait and see. Now, for what purpose is this 
tallow used? The Minister of Civil Supplies 
has categoric cally assured that there is no 
adulteration at the point of production. We are 
living in a society where adulteration, corrup-
tion and other kinds of misuse of power 

*Not  recorded. 
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are quite common. More essential articles are 
adulterated. Show me a single item of 
essential articles which is not adulterated. Are 
we taking up this issue? Is it not our 
responsibility as political parties who go with 
liberal promises to the people at the time of 
election, to put down adulteration? Have we 
succeeded in it? In fact, adulteration itself has 
become a separate industry to produce articles 
suitable for adulteration—foodstuffs, drugs, 
etc. Even cement is not spared. Therefore, 
should we not take a wider approach to this 
problem of adulteration? Nobody has said 
that the mixture of animal tallow— whether it 
is beef tallow or pig tallow or any other 
animal tallow—with vanaspati is injurious to 
health. Nobody has said that. More serious 
adulterations are taking place which are more 
injurious to public health. People are getting 
all sorts of intestinal disorders and liver 
diseases after taking hotel food. Beef is sold 
as mutton because beef is cheaper than mut-
ton. I have seen religious Hindus taking beef 
because it is cheaper. They are very good 
people. I won't consider them as less faithful 
to their religion. Such changes are taking 
place in our society. Why do you make such a 
fuss now on this issue? 

SHRI RAMANAND YADAV: Those 
Hindus who take beef must be belonging 
cither to CPI or CPM. 

SHRI M. KALYANASUNDARAM: I am 
a Communist. But I do not take mutton at all. 
Even eggs I do not take. I am a pure 
vegetarian. 

SHRI RAMANAND YADAV : Why do 
yon make a sweeping remark that Hindus 
take beef? 

SHRI M. KALYANASUNDARAM : 
Please listen to my point. I am not suggesting 
that adulteration of fat with Vanaspati is good 
or bad. When more serious adulterations 
endangering the lives of people are taking 
place, when you come across cases of 
corruption and black-marketing, you do not 
show the same anger. That being so, why do 
you make tins an issue Just now? All of yon 
have 

to answer this question. Why do you shift the 
blame on the Janata Party? 

SHRI SATYA PAL MALIK: They are 
bringing Sankaracharya on the T.V. 

SHRI M. KALYANASUNDARAM : 
Religion should not be involved in politics, 
When my CPM friend was speaking, there 
was so much of shouting and even Kari Marx 
was brought to the House. Marx said that 
religion is opium of man. What did he mean 
by that? Religion is used to make human 
beings dull like opium to divert their attention 
from the miseries which they are suffering 
from. 

AN HON. MEMBER; That is what friend 
said. 

SHRI M. KALYANASUNDARAM . I 
have no friend or foe when 1 speak. I speak 
on policies. Therefore, do not interrupt me. 
Have some patience. I cannot speak in the 
way yon want me to speak. (Interruptions'). 
You have also election ambitions. Can you 
say that you have none? Do not attack me on 
mat ground. 

I was explaining what Marx meant when he 
said that religion ii opium of man. And he has 
proved to be correct. Our own experience is 
also that. Religion is used for diverting the 
attention of people from the wrong policies 
followed by the Government. If it used 
against the wrong policies of the Government, 
I will give my hand to Mr. Rameshwar Singh 
and join him. I cannot do it because it is ;<sed 
for a different purpose. 

In what way is the import policy or the 
industrial policy 9I this Government different 
from that of the Janata Government? I can 
understand if there is a battle on policies. But 
there is only battle to mislead the people. 
Who can mislead the people better? That 
seems to be the race. And for that purpose 
you do not hesitate to use any weapon. That 
is- why my Party does not support your 
approach to this problem of tallow import. 
We have oar own approach. Now you have 
totally banned import of animal tallow—all 
kinds of tallow. Let us see how soap is going 
to be manufactured. Will not the prices of 
soap go up? Do not shift the burden of your 
wrong policy to the people. When 
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there is so much of corruption, adulteration 
and black-marketing, no political parly is 
bothered.    Can any political party say   that   
they   are against   these evils? You see, you 
pick up one issue and fight when it suits you.   
That is how it is done. But it is the system that 
is responsible for these evils. I ask my friends: 
Are you prepared to accept my suggestion? 
Now diat you have seen how the import 
licence is misused,   how the import licence 
can be misused, will you accept the suggestion 
of mine that the export-import trade must be 
taken over by the Government and no in-
dividual should   be permitted to   import 
anything? Will anybody support this in this 
House? I ask    my friends who are concerned 
so much about this adulteration of vanaspati 
will tallow.   Yes, come on. The second thing 
is this: The biggest importer   of tallow is M/s 
Hindustan    Lever. They are the biggest 
producers of vanaspati and soaps, all kinds of 
soaps.   I am asking my friends: Will you 
support this demand? The Government is not 
prepared to do it. Will you urge upon the 
Government that this firm, M/s Hindustan 
Lever Ltd., and other such companies should 
be taken over by the Government so that the 
people    can get these    things at cheaper 
prices? Will they support this? I do not say 
that the Government is pursuing a right policy.  
It  is  a very wrong policy, from the point of 
view of the people and our national 
development. Their import policy is ruining 
many industries. Let US take the import policy 
and fight. Whether they are liberalising   the    
import    policy that was introduced recently or 
not. this is not the question that  I should 
discuss now  and this is not the time when I 
should talk of all these things. That is why I 
am not referring to them. But my point is that 
we must stand on the principle that the import 
policy or any other policy must serve the 
interests of the people and that should be the 
approach in this case also. 

[Mr. Deputy Chairman in the Chair] 
Earlier, Sir, I sought a clarification from 

the Minister, Mr. Bhagwat Jha Azad, about 
the import consignments. Two consignments 
landed in Madras harbour. One was cleared, 
that is, before the ban under  came.    The 
final order comes only 

in the end. But one batch landed there and I 
do not know why it landed in Madras only to 
be transported to Ghaziabad near Delhi, to 
this Company. Kindly verify this and also see 
what has happened to the remaining 
consignments. Kindly see whether they are 
also in the bonded ware-hous or are being 
stealthily removed. 

Now, about the importers and exporters: The 
ruling party should be very careful. They use 
their intimacy with some leading figures and 
exploit it for their own ends. One such 
personality is Mr. Vinod Jain of the Shudh 
Vanaspati firm. He has got so many concerns 
under him. One is Jain Exports, and he is also 
an exporter and an importer and   he is 
involved in scandals and he has preferred 
claims with the insurance companies and he is 
a very notorious figure rod f am warning you 
now". When our    friend on this side read out 
Something from the "Onlooker", you only 
shouted at him. But you must know how it 
affects your prestige. Please see that. He 
claims intimacy with everybody. Can   you 
allow   such a   fellow to    exploit you? 
Should you not treat such people as un-
touchable? Should they not be treated as anti-
social?  They  should  not  be  allowed to 
come anywhere near the Prime Minister's 
house or the Prime Minister's office Or the 
Presidential palace. Such is the notoriety of 
the people of this type, of this character, a 
very shady character. I will give you whatever 
details you want.    If you want details, 1 am 
prepared to give them about the anti-social 
activities of this firm which is involved in this 
controversy How. I do not know whether there 
is any rivalry between M/s. Hindustan Lever 
and this firm, Jain Shudh Vanaspati, to raise 
this controversy in this forum. Now, he has 
been allowed bank  credit.     He    has been 
allowed unrestricted licences to import    these 
things.    He   has been   given Unlimited   
financial   resources   by banks. The most 
important three banks are the New Bank of 
India, the Punjab and Sind Bank rnd the 
Punjab National Bank.    I have got the figures 
of the amount.   He does not have even the 
initial deposit what is called  the  marginal 
deposit.  He does not even have to produce 
any security for the large sums that he had 
drawn.    He ha9 drawn about Rs. 30 crores 
from the 
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Punjan and Sind Bank, Rs. 14 crores from the 
New Bank of India and some amount from 
the Punjab National Bank. Unfortunately, the 
Finance Minister is not here. But the Finance 
Ministry has taken action against the officials 
who were responsible for giving Rs. 14 crores 
by the New Bank of India. But no action has 
been taken in the case of large-scale advances 
given by the Punjab and Sind Bank. What 
does it show? It shows this man's high 
connections in political circles. Why don't 
you get angry? Even if he is your friend, and 
if somebody donates to the party, can you 
think that they can purchase the party? 
Donations are permissible and that can be 
understood. But can anybody, any 
industrialist or this kind of smugglers, think 
of purchasing a political party and use their 
intimacy with political leaders for coercing 
the administration or coercing the officials to 
get the officers. . . 

MR. DEPUTY CHAIRMAN: I think you 
have made your point. 

SHRI M. KALYANASUNDARAM : I am 
sorry I am taking more of your time, The 
points are important. That is why... 

MR. DEPUTY CHAIRMAN: You have 
covered them now. 

SHRI M. KALYANASUNDARAM : I do 
not want to take any political advantage 
against this party. I want the country to be 
saved. I want the people to be protected from 
Smugglers, from black-marketeers, from such 
kind of exploiters. That is my concern. That's 
why. Thank you,- Sir. 

SHRI A. G. KULKARNI: Mr. Deputy 
Chairman, the discussion, the Short Dura-lion 
Discussion, which we have just now was 
replete with emotions, religion and so many 
other extraneous points that it did not bring 
out the correct position which ought to have 
been brought out. I agree with my friend, Mr. 
Kalyanasundaram, that we are entering into, 
and we have already entered into, the age of 
science, scientific thinking, scientific talent. 
Such religious sentiments should not be 
exploit- 

ed. It is my personal position. And I take that 
position, because the country can only go 
forward to develop with the aid of science 
and technology. 1 do not know why this 
entire matter was blown out Though I have 
got all affection for my young friend, Mr. 
Viswanath Pratap Singh, in the last session, 
while replying the unnecessarily allowed 
'himself to be carried away by that bug, the 
Janata bug as it is called. Every Minister 
wants to quote Janata's faults. I was with your 
party to attack the Janata party. You have 
unnecessarily taken the initiative in 
discrediting the two parties. These two parties 
have not combined to take political 
advantage... 

SHRI J. K. JAIN: You are Chairman of 
that party? 

SHRI A. G. KULKARNI. My dear friend1, 
you don't interrupt. You are the Secretary of 
a party. Why do you require that? 

SHRI J. K. JAIN:    What are you then'? 

SHRI A. G KULKARNI: I belong to the 
Congress Party which is the true Congress 
Parly. (Interruptions) Mr. Jain youngesters 
should not interrupt when elders are 
speaking. (Interruptions) 

SHRI J. K. JAIN: Then you should also 
behave like elders. (Interruptions) What I say 
is, behave like elders. (Interruptions). 

SHRI A G. KULKARNI; I think, Sir. that 
when Mr. Vishwanath Pratap Singh replied at 
that time, he stated that the Janata 
Government had liberalised it. Many times it 
is liberalised. Many times restrictions are 
imposed. It all depends on the ruling 
Government. Last year, when Mr. Pranab 
Mukherjee was the Commerce Minister, he 
further liberalised—not exactly in this point 
but inhere are many other liberalisations to 
the small scale industry, to aid technology, to 
aid industry. So, lib©-ralisaitioa or restriction 
depends on circumstances prevailing of the 
economy at that period of time. What I 
wanted to say was that when my good friend 
Mr. Ramanand 
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Yadav said liberalise import policy, some- 1 
body also replied from this side. Liberalise 
import policy means that Mr. Rama-nand Yadav 
cannot import. It is the actual j user who has to 
import. You have to correct yourself. It is the 
actual user. In the case of Mr. Mohan Dharia's 
statement 

SHRI RAMANAND YADAV:    Under OGL 
anybody can import. 

SHRI A. G. KULKARNI: Sir, when Mr. 
Mohan Dharia liberalised the import policy, it 
was nobody else except Mr. Pra-nab 
Mukherjee who congratulated Mr. Mohan 
Dharia for liberalising the import policy. He 
was sitting with us here on this side and you 
were on a back bench, and , still you are on 
that side. So, the atual user licence has to be 
obtained. And I want to know categorically 
this thing. I am not satisfied with the answer 
given by Mr. Bhagwat Jha' Azad in the 
morning because as far' as I am aware—I am 
also connected with industries —whenever an 
import licence has to be obtained, a capacity 
utilisation and requirement of the raw 
materials certificate has to be given by the 
DG—TD on the recommendation of the 
Department to which this industry belongs. In 
the case of textiles, suppose I want to import 
cotton, I have to go to the Textile 
Cimmissioner and get a certificate that I am 
entitled to such and such quantity of cotton, 
and then the Con-troller, as the policy may be 
either grants or rejects, and if it is canalised it 
comes through the STC or whatever it is. So, 
Mr. Minister, my basic question is how this 
Sudha Vanaspati man—my friend, Mr. 
Kalyanasundaram just now mentioned— was 
granted an import licence to import beef 
taIIow7 How these consignments came? Who 
allowed him? Who recommended his case? 
Which was the Ministry —the Industry 
Ministry or whatever it is? And in the reply 
given by Mr. Bhagwat Jha Azad in the 
morning, he mentioned 18 names of soap 
manufacturers who required tallow. That is 
what his contention was. Taltow is also 
required for incising in textile industry. Tallow 
is required to - make candles. There are 
various uses, what they call the industrial uses 
of tal-iow. And don't unnecessarily fall prey to 
the political game being played now about 

the sentiments whether of the Hindu people or 
the Muslim friends that the tallow should be 
totally banned. Don't do that foolish thing. 
Tallow is required in this country. And you 
may ban the tallow. But cow is being 
slaughtered. You have not banned cow 
slaughter. You have not banned slaughter of 
animals. Tallow is being produced, and it is 
being mischievously used by various 
adulterators. So, do not go on an emotional 
basis. Do not go on a religious basis. Behave 
like a scientific man. And what I want to ask 
is: How was this consignment imported? And 
who ordered? Whether it was the Finance 
Mnistry or the Commerce Ministry, who 
ordered this? I do not allege, Mr. Commerce 
Minister, but it is rumoured that high 
personalities either in the Commerce or in the 
Finance Ministry instructed the Customs 
Department to let go these consignments of 
about 7,000 tonnes or 10,000 tonnes—which 
affidavit Mr. Advani read out in the 
morning—on a nominal fine. So, if somebody 
interprets that the hands of the ruling party are' 
greased, he will not be off the mark. The point 
is not of importing tallow. I am not on this 
point. This is not my point Tallow has to be 
imported, that is my point! But my question is 
who ordered this tallow to be imported and 
which was the Ministry concerned which 
asked the Customs Collectorate to let it go, 
because Jain Shudh Vanaspati are not soap 
manufacturers? You have not mentioned the 
name of Jain Shudh Vanaspati iji the morning 
papers which you gave to us. The name of 
Jain Shudh Vanaspati is not there. DCM is 
there. The names of other companies are 
there. Jair Shudh Vanaspati is not a soap 
manufacturer. I want to know how an actual 
user license was given to them. You are the 
Commenrce Minister, and so should explain 
it. (Interruptions). So, corruption is involved 
in this. That is the basic point, which is really 
disturbing and I am only on that point. 
Secondly, in yow September speech you said 
that it was th« Janata Party which liberalised 
the policy Let them liberalise or not 
liberalise, I. air not concerned with it, 
because my view i 
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a very different view. But at that time adulteration 
was not possible at all. Any industrialist or a trader 
is not a fool. At that time the international tallow 
prices were between Rs. 13 to Rs. 14, while the 
groundnut oil prices were between Rs. 7 to Rs. 8 
and vanaspati pries were between Rs. 8.50 and Rs. 
9.50 Which fool would bring the imported tallow 
under the open general license, as my friend Mr. 
Rama-nand Yadav said? He unnecessarily entered 
into a different field. Who would import it and mix 
it with a cheaper variety? Now, you know, the 
blame is on your Government, Mr. Minister, 
because at present vanaspati is sold at skyrocketing 
prices and international prices of tallow are 
cheaper. That is why it is being used. And I charge 
that your Government is to be blamed because 
since you assumed the power the power, you leave 
aside 1980, but in 1981-82 policy or 1982-83 
policy, when the vanaspati and oil prices started 
rising, you should have been very careful in 
monitoring the use of tallow, either mutton, or pig 
or cow tallow, to the industrial uses only. This is 
my second point. You will have to justify your 
aspersions on the Janata Government or Mr. Mohan 
Dharia's policy, whatever it is. (Time Bell rings). 

Sir, I want to make only two points. I have 
already asked you why the Jain Shudh Vanaspati, 
when they were not the actual users, were allowed 
to import beef tallow. That point you will have to 
reply. Then I want to say that in this tallow 
controversy, which is going on, there are religious 
sentiments. One must respect them. Mr. Rameshwar 
Singh was my guest some time back. He came to 
my place along with his wife. I know that she does 
not even drink water brought by somebody else. I 
know this because he came to my place at my home 
town. There are religious sentiments which one has 
to respect. But in all this affair bungling has been 
done by the import policy of your Commerce 
Ministry by not being careful enough to ban the 
import or channelise the import of this tallow when 
vanaspati prices started rising. (Time Bell rings). I 
am coming to 

the end, Sir, and want to mention my last point. 
Mr. Jha says that so many samples were tested, etc. 
Two samples found and something in Ranchi etc. 
He might be correct because he is the Government. 
But it is very difficult to find out these things in 
villages and moffusil areas other in U.P., Bihar, 
Maharashtra, Gujarat, etc., because it is so cleverly 
mixed with vanas-pati. Nobody knows; and you 
can blame the States I don't mind; but it is very 
difficult for the State Governments, with their 
paltry machinery of monitoring, to do it. For this 
purpose, I would request thai there must be some 
such other machinery. Now, you agreed about the 
size and you said that you will reduce the size of 
the tins and print on it. But printing also will serve 
only the educated persons, educated housewives. 
Adulteration has to be very strongly checked, and 
monitored and for this purpose, I feel why the 
people are so much disturbed is firstly because of 
religious sentiments, and secondly, the Jains which 
are notorious for corruption, have pocketed the 
Government.    That is their allegation. 

SHRJ GHUI-AM RASOOL MATTO (Jammu 
and Kashmir): I thank you for allowing roc to speak 
on this subject. Lot of heat has been generated on 
this issue. Although I belong to the Opposition, I 
fail to understand as to why this side or that side 
should make a political issue of a matter which is 
purely of a technical nature. The matter is very 
clear. When it is said from that side that in the 
Janata period, tallow was placed under O.G.L., it 
was under an import policy prevailing at that 
particular point of time. The import and export 
policy is framed by the Government every year. So, 
it follows that if the Janata Government had placed 
it under O.G.L., when the other Government came 
to power, why didn't they change it? But that is not 
the position. Every Government is a responsible 
Government. Why it was put under O.G.L. was in 
order to keep the wheels of the industry moving and 
therefore, open general licence had been resorted 
to, and one has to understand it in this context If in 
1978 Janata Government placed it under O.G.L. 
and now the Congress Government has also placed 
it under O.G.L., it is to meet the needs of the people 
and requirements, of the people. 
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But what is missing in this whole drama, (0 
my mind, is only one tbink Under this import 
policy, the basic thing is that the powers are 
vested with the Government of India. Section 
2 says: "The Imports and Exports Control Act 
1947 empowers the Central Government to 
prohibit, restrict or otherwise control imports 
and exports and in exercise of powers 
conferred by this Act, Import Control Order 
1955 has been issued. Schedule 1 to the said 
Order contains list of articles of which import 
is controlled. Import of such items is 
prohibited except in accordance with licence 
and customs clearance permit issued under 
the said Order if they are covered under 
O.G.L. subject to such conditions as may be 
stipulated."' 

So, this is a power vested with the 
Commerce Ministry, and how it exercises this 
power. 

With regard to O.G.L., as my friend Mr. 
Kulkarni said, Open General Licence does not 
mean that Mr. Shyam Lai Yadav or Mr. Matto 
cSh import it; it is only the actual user who is 
to import that particular commodity; even if it 
is under O.G.L., it may be licenced or under 
O.G.L., it has to be done by the "Actual user." 
With regard to actual user, again it is very 
clear under clause 5 which says: "Actual user 
means a person who applies for and secures a 
licence for import of any item on allotment of 
imported item required for his own use and 
not for business or trade in it. Thus in the case 
of an industrial undertaking, the item 
concerned shall be utilised for the 
manufacturing processes by operations 
conducted in its authorised premises." Now, 
even when the goods are being imported, the 
position which has been stated here it: 

"All actual users at the time or. 
clearance of goods shall furnish to the 
Customs authorities a declaration giving 
particulars of the industrial licence or 
registration as an actual user with the 
concerned authorities, namely, the number 
and date of the industrial licen-
ce/registration and the end product(s) 
manufactured and affirming that (i) the 
industrial licence has not been can- 

celled or withdrawn are otherwise made 
inoperative and (i) the item imported under 
the OGL are strictly in accordance with the 
terms and conditions of their industrial 
licence/registration with the sponsoring 
authority as an industrial unit and their 
approved phased manufacturing 
programme." 

Now, my P°mt is th*5- Thk tallow has been 
imported. I do not agree with Mr. 
Allhahabadi. I agree with my friends from the 
Opposition benches, thai the religious 
sentiments of both the communities are 
involved in this, the Muslims as well as the 
Hindus. Muslims would not countenance the 
use of pig tallow, just a; the Hindus would 
not countenance the im port and use of beef 
tallow. But this ha; happened. I do not blame 
the Commerce Ministry at all. But what I say 
h that the monitoring agencies had not en-
sured the strict observance of the rules. For 
instance, if an OGL has been givet to a soap 
manufacturing concern, how is it that a 
vamaspati manufacturing con cern has used 
this? This is the poin which should be 
answered. 

My first point is, that it is very essen tial for 
the Government of India to en sure   that the 
provisions of  the  Impor Trade Order are 
strictly observed.      M; second point is a very  
important point It is  true that some  people 
have mad' a   political issue of this.   This is    
ver regrettable.      Similarly,   I   feel  that  th 
Commerce Minister is also being carriei away 
emotionally by  this sentiment, say with 
authority—I am in the industry-that if you do 
not allow the import    o tallow or a substitute 
for this tallow, ther the price of a cake of soap 
in the he"xt si months   Hill soar to    Rs.   10.    
As    yo know, soap is   a  commodity which     
1 used  in the Himalayas,  in the     desert' by 
the poors, by the rich    for washin purposes as 
well as for other purposes. would  like the 
Minister of     Commerc to  give  a guarantee 
to this  House th: inspite of his being 
emotionally    drawl by   banning the import, 
he shall ensui that the country will not suffer 
and th; there   will   be  no  shortage  of soap 
an other things, in which this tallow is use* I   
would like to have tm's assurance froi 
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the Commerce Minister. With • these words, I 
conclude, 

SHRI      VISHWANATH PRATAP 
SINGH: Sir, the debate has had its moments 
of storm and also moments of calm. I am glad, 
most of the hon. Members have taken a very 
even keel and have taken a balanced view of 
the problem. I am also thankful to those who 
have suggested correctives, particularly, to 
myself. But I believe, some of our senior 
Members have been driven off their feet by 
the gusto of their own arguments. Therefore, 
to conclude the debate, I will begin with the 
undebatable. That is, action. It is undebatable 
that Government has acted swiftly, quickly, 
firmly...  

SHRI M. KALY AN ASUND ARAM: 
And hastily. 

SHRI VISHWANATH PRATAP 
SINGH: . . . and it is being charged as 
having over-acted. But so far as action 
is   concerned,      it     is undebatable. 
It is also undebatable that we have compromised 
with none. Perspective may be different but once 
we took a line of decision, we have not 
compromised with anyone, be it the highest and 
the 146 firms i tf which I have no liking for any 
reason occause we feel that technically the 
licences that have been used prima jacie were not 
in our preliminary examination, not in order 
according to the rules and the prevailing 
regulations. We have also pressed the CBI into 
action and 8 cases the CBI is looking into. 
Departmental proceedings have been started. 
Also, the stocks that have been there, provisions 
are being made, arrangements are being made for 
their appropriate disposal. So, there is nothing, 
not even a lurking suspicion in the mind. 

A question has been raised that the 
Government has over-acted and reacted in 
haste. I do not think so. Religious sentiments 
are a matter which we cannot just wast away 
and it is true that the consideration of 
sentiments of the people Government did 
have in mind. But I regret to say that while 
this sensitivity the Government have shown 
and acted, some senior Members have made 
serious allegations against the party, and I 
think the 

charges are like the party is beiny purchased, 
that money has been taken to suppress the 
case. Sir, this I say is ;< misuse of the floor of 
the House and I deny the charges. The action 
of the Government did not conform to any 
such allegation. If has cinformed to anything, 
it is to the contrary, that the Governm-nt has 
not made any compromise and I assure that 
the Government will not compromise with 
whatever position or power of money one 
niay held. 

So far as the action is concerned, I may 
draw the attention of Mr. Matltur in particular 
who may swear by the Vishva Hindu Parishad 
and other Members also here, they have 
congratulated the Government on the action 
and have said—I do not quote it as authority, 
but for some Members it may have some 
meaning and that is why I am quoting -that 
we are pleased to note from the letter No, so 
and so from the Joint Controller that in 
deference with the sentiments of the people 
the imports of all animal tallow, including the 
beef tallow, has been totally banned. This 
action by the Government has provided a 
great relief to the cow worshipping Hindu 
society. Weil, the mind of the Vishva Hindu 
Parishad is at rest, but Mr. Mathur's mind is 
still not at rest, it is still agitated. 

SHRI JAGDISH PRASAD MATHUR: 
That is because there is corruption in-
involved.    (Interruptions). 

AN HON. MEMBER: It is a compromise. 
SHRI VISHWANATH PRATAP SINGH: 

So far as the furtupe debate on the import is 
concerned, with the total ban the debate is 
closed. With every new day this debate is 
becoming debate of the past, as to who did 
what and when and if I were to say only this, 
some friends on the opposition may say, no, 
yet the blames have to be apportioned. Well, 
if that is SO, I will not deny them their 
pleasure. 1 will do my best to present the 
facts. I will not shy away also from it. But 
what the present facts will say and what way 
the verdict will go, the risk is entirely theirs 

Sir, What I said is not making an issue  of 
it,   politicising  it  or making   a 
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big issue out of mentioning that it was 
brought on OGL during Janata Party's rule. I 
had to respond because in the other House—
the Lok Sabha—an hon. Member of the 
House pointedly asked me when this item had 
come on OGL. How could I not reply to that? 
I was not politicising the issue. I had to 
furnish the date, I have to furnish the informa-
tion that any Member ask. it is my bounden 
duty to furnish it. And why should the 
sensitivity of that party—because I mentioned 
something in answer to a Member which I 
could not refuse and which I was duty bound 
to give—be so much hurt that because of that 
answer, after that rallies were held, hunger 
strikes were organised, posters, were put on 
all media, at every level it was carried out just 
to  politicise the issue- just because of a 
simple answer in the House, this issue 
was,blown up? Who did it? 

When it is blown up that way, we have to 
make our position clear. Sir, the issue is two-
fold. One is of import and the other is if 
adulteration. Wish the calm atmosphere, the 
rationale that is prevailing in this House 
today-for which 1 am thankful to the hon. 
Members—would have prevailed the village, 
block and district level also. What is being 
preached day in and day out On all platforms, 
through all publicity materials is that there . is 
a strong nexus between the imports and 
adulteration. This has been the line till now. I 
am thankful to the ' hon. Member who starred 
the debate and also some of the Members who 
have now said that import is not the issue. On 
adulteration point, my colleague has very 
clearly stated what the position is. But be-
cause there is this case being made out that 
there is a strong nexus, the import policy and 
its discussion become inevitable; it cannot be 
avoided. Because if you make an allegation 
against the Govt, of its intent, then the intent 
of the Government is codified in its policy 
and to analyse the intent of any Government:. 
Its policy will have to be analysed, it will 
have to be contrasted, it will have to be 
compared. And it was only that, and it was 
not my intent to make any hit like that. But. 
Sir,  there is a limit to hypocrisy. If a.certain 
pilicy is made by me, well I have no right 
tomorrow to take a deffe- 

rent stance and I must come out and admit 
that this has been the policy and whatever 
suggestions are there should come. That is the 
perspective. And if we look to the policy, Sir, 
if making policy is the main villain of the lot, 
then there has been a watershed at the policy 
level as soon as Janata Party assumed power. 
There was, as many Members have said, not 
the issue of import of tallow. There was a 
highly restrictive policy on import of tallow 
during the Congress rule earlier. It was not on 
OGL list. It was a canalised item. Under 
certain flexibilities, some could import in a 
very limited way for actual use. This was a 
highly restrictive policy. From this policy of 
restriction. Sir, from year to year there has 
been an opening of the gates towards imports 
of animaf '(allow. And these books stand 
testimony perhaps and as I look at the debate 
that is being carried on, I want to put this 
testimony before the House, and through the 
hon. Members to the people whom they 
represent, that this is a testimony which, just 
by raisin;,' dust. if it is thought, thai can be 
hidden. it cannot We hidden. 

It cannot be hidden. Here it is on record. 
There are several notifications and regulations 
that have been made. I call upon those leaders 
who have gone- on hunger strike, have held 
rallies and have made all these statements to 
come and put their hand on this book and say it 
does not have their sanction, it does not have 
their approval. And what are the sanctions that 
have been  given? It is an eye-opener. I am a 
novice. I still feel a novice in this Ministry but. 
thanks to this debate, the whole labyrinth of 
policy making I could go into and every year 
and every policy book is a milestone on a the 
path of liberalisation of import , of beef tallow 
and other tallows. 
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Sir, here is the Import Trade Control Order 

in which it was brought under OGL when it 
was possible to bring beef tallow, etc., under 
OGL. It is dated 3rd April, 1978. The 
provisions have been made that if an item is 
not banned, restricted or canalised 01 it is not 
in appendices (3, 5, 6, ?, 8, and 9) that item 
will become OGL for actual user industries. 

SHRI A. G KULKARNI: Was it com-
mercially  possible? 

SHRI       VISHWANATH PRATAP 
SINGH: I will come to each and every point-
prices of oils, edible oils, etc.... 
(Interruptions).. Please bear with me, 
Kulkarniji. I will try, to the best of my ability 
and sincerely, to answer each and every point  
...     (Interruptions) 

 
SHRI VISHWANATH PRATAP SINGH; 

Sir, this is one matter which came up in 1978 
Now, Mr. Kulkarni and Mr. Matto were 
raising the point now, apart from actual users, 
other houses could use OGL. That is one 
specific question which has been haunting us. 
To other aspects and details about Mr. Jain, 
etc.. I will come later. Now I am on the 
general points. There has been a provision for 
export  houses.. . 

SHRI A. G. KULKARNI; Under Rep. 
licence. 

SHRI   VISHWANATH PRATAP 
SINGH: In their right as export and trading 
honses. 

 

 
SHRI     VISHWANATH PRATAP 

SINGH; I am coming to that. Let me come to 
the point and tell you. On this an export 
house could buy a Rep. licence and it could 
also, on its own  licence, buy items on OGL 
which were on OGL but because they 
abolished the list, there was no list. Anything 
on OGL could come there for export houses 
and that is how the opening wag made wide 
through this provision. 

And the Jain Shudh Vanaspati case is of 
diamond licence. A licence of diamond not 
that of beef tallow was endorsed. Under 
flexibility of OGL it was sought to be used. 
And REP transferability also was created 
during 1978. Flexibility of OGL and 
transferability of rape was created at that time. 

SHRI A. G. KULKARNI: Now also it is 
there. 

SHRI VISHWANATH PR ATA I' 
SINGH: It took us some time to catch 
all the mischief that \vas going on. That 
is all. How could we think in a govern 
ment........? 

SHRI A. G. KULKARNI: You are 
liberalising the imports. I know your policy is 
like that. 

SHRI      VISHWANATH PRATAP 
SlNGH; T am not against liberalization as 
such, but I cannot be liberal or negligent 
when it concerns the sentiments or feelings of 
the people. One has to restrict when it hurts 
the people. 

SHRI A. G. KULKARNI; That is why it 
has exploded. In the Janata period it nev»r 
exploded. 

SHRI BHAGWAT JHA AZAD; It took us 
time to notice that. 

SHRI A. G. KULKARNI: It was 
commercially   impossible  to  do   it. 

SHRI       VISHWANATH PRATAP 
SINGH: It could be claimed by my frineds 
that this was an act of omission. When we 
generally liberalized, liberalization was a 
good thing. We forgot to put beef tallow or 
pig tallow into     the 

SHRI J. K. JAIN; This is highly ob-
jectionable He has no business to disturb like 
this. 
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restrictive list-and it was just an oversight-
granting them the best. H«re is a Finance 
Ministry notification, which Mr. Jain asked 
for, which gives duty exemption. 
(Interruptions) Many a time he challenged 
that the Commerce Minister is misguiding 
and that every time the Commerce Minister 
has changed. Here is the Finance Minister 
who in 1979.... 

 
SHRI VISHWANATH PRATAP SINGH: 

No, Sir. I am not yielding the floor. The hon. 
Member had all the time to read it. 

MR. DEPUTY CHAIRMAN: Please sit  
down.    Now you have no chance.. 

SHRI VISHWANATH      PRATAP 
SINGH; This is of 27th April, 1979. 
Notification of Customs. To save time, I will 
not read it fully. In exercise of powers. .. 
being satisfied that it is necessary and in 
public interest so to do, hereby making the 
following amendment in the Notification of 
the Government of India in the Ministry of 
Finance (Department of Revenue), No. 117-
Customs.... dated 9th June 1978, viz. In the 
said Nolificalioa for the First Schedule, the 
following shall be substituted. That was for 
the Customs duty exemption. And v/hat was 
substituted? This is an act of commission, not 
of omission. . 'Tats of bovine cattle". 

 
SHRI        V1SHWANATH       PRAlAP 
SINGH: Sir, now having laid this foundation of 
the policy, they sanctified    it and justified it. 
What did follow? And    when what followed is 
considered,    there    has been a lot of tallow 
slinging during these three months. Arid if that    
is    analysed. my friends from the Opposition 
will find their fingers deeply    in tallow, not in 
ghee because each 6 P. M.   page of their policy 
is   smeared with tallow. Here I will present as 
to what followed    thereafter. Many a time a    
case has been made as to   how    the    arrivals 
have been .made.   And Mr.Kulkarni said that 
as the oil price was less, it could not come, that  
it was impossible to      come because the 
market forces were like that. May I ask:   Is the 
Government of India to run by its policy 01  by 
the    market? Will every day the market 
quotations be seen and then the Government of    
India policy decided?  The   Government.   
Opens all the gates and says the market will 
take care of it. 
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SHRI A. G. K.ULKARNI; The charge is 
of adulteration because of your policy. There 
is nothing else. 

SHRI J. K. JAIN: Whom does Mr. 
Kulkanti represent? 

■ SHRI A. G, 
KULKARNJ: adulteration took place. Yon 
cannot forget tnis. {Interruptions). Do not try 
to defend. At that price it was not possible to 
bring tallow and mix it in oil. Now it is possi-
ble because you cannpt control the price. 
{Interruptions) 

MR. DEPUTY CHAIRMAN; He is quite 
capable. Please do not worry. {Interruptions)  
Please go on. 

SHRI VISHWANATH      PRATAP 
SINGH: I will treat them with the   best of 
intentions, 

SHRI NIRMAL CHATTERJEE; In 
framing your import policy would you or 
would you not take into account the 
international market and the domestic market 
situation?, I want to ask. 

SHRI      VISHWANATH PRATAP 
SINGH; Yes, I will. 

SHRI NIRMAL CHATTERJEE: Do you 
not take into account the market situation? 
You take into account the price of soda when 
you liberalise the import of soda. Are you not 
taking into account the market situation? 

SHRI A. G.KULKARNI: He is not 
addressing kindergarten boys. We know what 
we arc talking. We are not kindergarten boys. 

 

 

Yes, please go on. Do not stop. Please do 
not pick up those persons. Only the Minister 
will go on record; unless lie sits down, 
nobody will go on record. Even interruptions 
will not go on record, cither from this side or 
from that side. 

SHRI V1SHWANATH       PRATAP 
SINGH; I am ready to re-state that the Janata 
Government was very conscious of the price. 
It was very conscious of the market, and it 
took the market to he more powerful than its 
policy and abdicated its policy :o the market 
forces. 

SHRI RAMESHWAR SINGH* 

MR. DEPUTY CHAIRMAN; No. Do not 
take Mr. Rameshwar Singh. The Minister 
will go on record:  nobody eN 

SHRI VISHWANATH       PRATAP 
SINGH: About taking the prices into ac-
count, the price of oil they evaluated, the 
price of tallow they evaluated, but the price 
of the feelings of the people they did not 
evaluate That was left to the market.  The 
analysis has shown... 

SHRI A.  G. KULKARNI:* 

SHRI VISHWANATH       PRATAP 
SINGH; About the actual arrivals, a point is 
made many times that it has arrived during- 
our time. Sir, between conception and 
delivery there is always some time. 

MR. DEPUTY CHAIRMAN: There is . a 
long gap. 

SHRI VISHWANATH     PRATAP 
SINGH; And alter they have laid these policy 
parameters, we have been able to analyse 307 
licences. On the 5th June, 1981  we canalised 
all animal tallow. 

*Not recorded. 



309 Short duration |[6 NOV.   1983] Discussion 310 

So I have analysed only after 5th June, 1981. 
Previously you had made it sacrosanct. So 
what is arrived after 5-6-81 is during our 
period. But where from is the river flowing? 
Where is the mountain from which it has 
comes? And that we have been able to arrive 
at, that is, 307 licences have been issued be-
fore 5-6-81, that is, from April 1978 when the 
foundation was laid by the policy till it was 
restricted on the 5th June, 1981, it was either 
a registered export contract or a licence 
issued during that time that was operated 
now. And for this I have positive prof. 
Licence No. PW 2904470, dated 23-2-1979 
used for import of beef tallow to M/s Bharat 
Diamond Industries, Bombay. Item imported: 
beef tallow. Quantity imported-. 1551.688 
matric tonnes. Value in rupees; 68,08,967. It 
came on 1-3-83. It has come in our time. It is 
a licence of 23.2.79. (Interruptions) It is not 
childish. You'are behaving like a woman who 
has given birth to a child but does not want to 
own the child and puts it at somebody else's 
door. That is how you are behaving.      You 
own up your children. 

SHRI JAGDISH PRASAD MATHUR:* 

SHRI VISHWANATH PRATAP SINGH; 
You own up your children. They are coming 
like litter. Licence No. PW 2875547, dated 3-
9-79, to M/s George Maijo Madras. Value 
imported: Rs. 11,17,000-1 am not reading' the 
hundreds. Same licence; again the same 
party; value Rs: 12,24.000. Then licence No. 
PW 285171 of M|s. Kajaria Exports. Calcutta. 
Valu imported; Rs: 53,52,000. Then licence 
No. PW 2918217-M/s LB. Exports. Rs. 
40.11,000. Then same licence Rs. 41,13,000. 
Then licence No. PW 2895197. M/s. Alam 
Tanneries Calcutta. Rs. 17 lakhs Then licence 
No. PW 2859226, dated 16-3-79; value 
imported: Rs; 27,70,000. I can go on like that. 
There are 307 licences.. . 

SHRI A. G. KULKARNI:* SHRI 

L K. JAIN:* *Not recorded 

SHRI      VISHWANATH PRATAP 
SINGH; These licences constitute about 73 
per cent. 

SHRI RAMESHWAR SINGH. 
SHRI     VISHWANATH PRATAP 

SINGH; I am reading Mr. Mohan Dharia's 
statement. (Interruptions) The hon. Member 
wanted to know about Mr. Mohan Dharia's 
statement. 

SHRI   RAMESHWAR   SINGH5 

SHRI VISHWANATH PRATAP SINGH.- 
The hon. Member wanted to know about it. 
He says he has not made such a statement. 
This is a xerox copy of Indian Express, dated 
29th October, Bombay. Therein it was written 
that about 25,000 tonnes of beef tallow was 
imported by about 5,000 actual users in 1977-
78. And he frankly said, "What is wrong in 
importing the same if it is needed for genuine 
industrial purposes?" (Interruption) They are 
charged with giving legality to such imports. 
They are charged with putting their sanction 
on the statue book; they are charged with! 
giving exemption from duty. And now when 
they go on the streets and condemn it, they are 
only condemning themselves and nobody else. 
So much talk has been made about graft, 
corruption, higher-ups, this, that. May I ask 
what this graft is about? (Interruptions) Will 
you admit it? It is very easy to say. things. I 
am asking Mr. Mafhur; nobody else said it... 

SHRI JAGDISH PRASAD MATHURr 
Yes, I stand by it. There was graft The ladies 
of the particular household have been going 
round and saying to (Interruptions) 

SHRI     VISHWANATH PRATAP 
SINGH: I am not saying this to Mr. Kulkarni 
and all my reasonable friends who have taken 
a very reasonable stand. I am taking this stand 
only because... (Interruption) All this 
preference of hungr strike and all that cannot 
give sanction to what you have done. ' This is 
the green book they have issued. Ours .is red.    
This is the green flag for   all.   the 

*Not  recorded. 
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beef tallow and pig tallow. Can yon deny your 
signature and approval of it? So, don't shout 
now. {Interruptions) At least Mr. Mohan 
Dharia has been a man but others are not even 
a half man. Mr. Morarji Desai says that he 
knew that beef tallow was coming. A senior 
member in the Cabinet, why did he not speak 
up? All right, you were not manlyi enough to 
speek up then, but when the whole nation 
gave you all the power and made you the 
Prime Minister, even then, you had no 
courage to speak up or do anything. He 
instituted all kinds of inquiries, set up all 
intelligence all round the world to find out 
what wrongs Mrs. Indira Gandhi had done, 
what the Congress had done, dug up even the 
house of Mrs. Indira Gandhi here in Delhi, 
instituted a_ Shah Commission, invited all 
people to give evidence. 'When he had this 
lethal secret in his heart, he could have 
brought out that lethal secret so that all this 
effort would not have been accessary. Why 
did he keep quiet? In fact, there was nothing 
like that. So they had to keep mum. They have 
no alibi now. And then, about adulteration. Is 
it your case that whenever the Oongress 
monies, then adulteration starts, and when 
:ver there is... 

SHRi A. G. KULKARNI; How can it be? 
Nobody will say that. 

SHRI VISHWANATH PRATAP SINGH; 
It was said import is not the issue. May T 
say. adulteration is also not the issue? 

SHRI A. G. KULKARNI: What about the 
beef tallow which was imported through 
Madras? 

SHRI VISHWANATH       PRATAP 
SINGH:  I will tell you about that. 

Apart from the present situation, there have 
been periods in our political history when the 
Congress was in power in the Centre and a 
large number of States were ruled by other 
Parties. If large-scale adulteration at the 
factory level was going on, how was it that 
not one ease was de- 

tected. Even NTR and Hegde have not found 
adulteration and it was Darbara Singh who 
found out adulteration. It was our 
Government and our Customs officers who 
detected it and it was we who banned it. And 
now people who have acted are at fault. How 
can a politically adulterated Government 
catch cases of adulteration? Imbecility is not 
the hallmark  of  any   Government. 

SHRI A. G. KULKARNI; How can you 
adulterate something worth Rs. 13]-a kg. with 
another thing which is worth is worth Rs. 7|- 
kg? 

SHRI VISHWANATH    PRATAP 
SINGH; It is just like Lok Dal tallow being 
mixed with BJP which is another (allow 
which are of different prices. 

SHRI A. G. KULKARNI: You please light 
with them. 

SHRI IAGDISH PRASAD MOTHUR: 
Your Congress (1) tallow is being mixed with 
Russian tallow  .   .   .  (Interruptions). 

SHRI   VISHWANATH PRATAP 
SINGH: Shri Kulkami asked about the 
Madras consignment. Mr. Vice-Chair 
man, I have already said that I will place 
everything before the House and I have 
nothing to conceal so that people will 
know about it. The question was about 
Madras consignment. I have got the infor 
mation regarding Bombay consignment. I 
will get the information about the Madras 
consignment and place it here. The Bombay 
consignment is also for 10,700 tonnes. J 
am giving that information. I will tell you 
what I have got. M|s. Jain Shudh Vana- 
spati has requested for reshipment of 
10,495 tonnes of beef tallow. The imp 
orter has been asked to produce no-ob 
jection certificate from the Reserve Bank 
of India. This case was sent to CCI 
for comments by the Department of Eco 
nomic Affairs. They have been infor 
med that in this case permission for re 
export cannot be given as the import is 
clearly unauthorised and this consignment 
is liable to confiscation. , 

This is the  latest position. 

SHRI A. G. KULKARNI; It was net 
confiscated.   It  is on file only, 
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SHRI      VISHWANATH PRATAP 
SINGH: This is a different case. 

SHRI A. G. KULKARNI: What lias 
happened to that shipment? Is it still lying in 
Bombay? 

SHRI VISHWANATH PRATAP SINGH; 
This is not allowed in the country.   This will 
not be allowed. 

SHRI A. G. KULKARNI: I agree with Mr. 
Singh. He has no information. I agree. It was 
allowed because of the telephone from Delhi. 
(Interruptions). That is the allegation. 

SHRI VISHWANATH      PRATAP 
SINGH; Mr. Kulkarni, this is not that one. 

SHRI A. G. KULKARNI: I know it. 
(Interruptions) 

SHRI VISHWANATH      PRATAP 
SINGH: Then why are you mixing it up? I am 
coming to that one. Regarding this he claimed 
again, "My contract was before 5th June 
1981". That is one is lying. And, about what 
you are saying, for which he has gone to the 
court, be is saying, "My contract for the 
import of beef tallow was before 5th June 
1981.", That is, the policy was started during 
the Janata period in April 1978 and came to a 
terminus on the 5th June 1981. He is claiming 
that under that very policy it has been done.    
(Interruptions). 

SHRI A. G. KULKARNI: He has given an 
affidavit that it has been released to him. The 
affidavit was read out in the morning. What 
do you want to say on  that?    (Interuptions). 

SHRI VISHWANATH      PRATAP 
SINGH: I will answer that. If you want, I will 
answer that and leave out the other points. If 
there is any doubt in the honourable Member's 
mind, I will answer that. You see, on that 
matter, the Customs proceedings are quasi-
judicial proceedings and the officer under the 
quasi-judicial proceedings is not under the 
direction of the Government. The collection 
"has gone in appeal in that case for a greater 
fine and for a greater punishment and 

has not compromised with    that situation 
(Interruptions). 

SHRI J. K. JAIN; Very good. 

 
SHRI      VISHWANATH PRATAP 

SINGH: Sir, so far as my information goes, it 
is like this. (Interruptions). Mr. Mathur has 
said that Mr. Hans Raj Gupta had resigned 
from M|s Jain Shudh Van-aspati. He at least 
testifies to the assoc-  iation of Mr. Gupta with 
Jain Shudh Vanaspati.   Till  what date? 

SHRI JAGDISH PRASAD MATHUR: He 
had resigned long back. (Interruptions) He was 
there from 1970 to 1975. (Interruptions). 

SHRI VISHWANATH      PRATAP 
SINGH: Sir, my information is that during the 
Janata period, in 1978 or in 1979, Mr. Hans 
Raj Gupta became one of the Directors of 
Ajanta Tubes which is also connected  with  
it.   (Interruptions). 

SHRI JAGDISH PRASAD MATHUR: 
He resigned from that also. (Interruptions) . 
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SHRI      VISHWANATH PRATAP 
SJNGH; Sir, Mr. Ladli Mohan Nigam raised 
certain points and it is a very difficult point. 
He mentioned about the specification and 
there is much substance in what he says, that 
is, that there is overlapping of specifications 
between the various types of tallow. The 
authorities also have this and they have gone 
through this-this is Bailey's Book on Fats and 
Oils and  this  is the  world authority on this 

and they also say that there is a lot of 
overlapping. There is difference in the values 
of the various types of tallow, in the 
saponification value. There is a varying range 
of values. 

But there is one value. The unsap-onifiable 
matter of beef tallow is above .5, while that of 
mutton tallow upto .5. This has been borne 
out by Baily's book, page 343. (Interruptions) 
It is Baily's Industrial and Fats Product.... 
(Interruptions) The unsaponifiable percentage 
is .74 for North American beef, and for goat; 
Indian, it is .18. So there is... 
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SHRI      VISHWANATH PRATAP 
SINGH: So we have to be very clear. Shri 
Kalyanasundaram made one point and other 
hon. Members also made it that so far as the 
availability and adultertion are concerned, 
availability does not necessarily mean 
adulteration. Tallow has been available for 
thousands and thousands of years in this 
country. But banning of import of tallow - 
well, if any calf or pig is born it will not 
require an import licence of the Comemrce 
Ministry to be born. So there are social forces. 
As my hon. colleague said, factory workers 
are there. They are conscious. And many 
times the employer has to throw out a 
worker—retrenchment, action is taken, and so 
on. There are so many other circumstances 
and we have to be alert and act against these 
unsocial elements. There I agree. Here we 
should come together rather than fight 
amongst ourselves, to fight these 
unscrupulous people. And I will beg of some 
of the Members on the opposite benches not 
to see in every Vanaspati tin a ballot box. 
(Interruptions) 

SHRI M. KALYANASUNDARAM: What 
about banks which have allowed them so 
much of credit - Rs. 14 crores, Rs. 13 crores 
by the Punjab and Sind Bank, the New Bank 
of India and the Punjab National Bank? You 
may not be concerned with it directly. But 
should you not ask the Finance Minister to 
enquire from these banks and ask them not 

to be so liberal in the grant of letters of credit 
for importers of this kind? 

SHRI VISHWANATH      PRATAP 
SINGH: I have made a note of this, and I will 
communicate it. I plead that while we may 
pursue any objective, Sir, it gives a lot of 
agony to innocent people and the scare can put 
emotional stress. Sometimes the population has 
also to undergo psychological stress. And there 
is the communal side also. So, all these possi-
bilities we have to take into consideration, and 
in a rational way we have to approach it and 
present it. And certainly we should not 
compromise with anybody who is doing 
wrong. So, I would request that let us join 
hands to fight the unscrupulous elements rather 
than we fight amongst ourselves as to who are 
doing or who are likely to do such things. 

So, Sir, these are the comments that . have to 
offer. 

 

The House then adjourned at 
thirty-one .minutes past six of the 
clock till eleven of the clock on 
Thursday, the 17th November, 1983. 
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